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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDE@%BAD BENCH:

ET™HYDERABAD,,

1. The Superintendent of Post Offices,
Suryapet Division,
Suryapet - 508 213

2, Post Master General,
Hyderabad Region,
Hyderabad - 500 001.

AT
o

Counsel for the Applicant: Mr. N. Ashok Kumar

Counsel for the Respondents: Mr. N, R. Devaraj

CORAM :

oA 37/97 Date of Decision: 10,1.1997
BETWEEN
G. Seetaram Prasad -+ Applicant

AND

-

THE HON'BLE MR. JUSTICE M.G. CHAUDHARI: VICE CHATIRMAN

THE HON'BLE SRI H. RAJENDRA PRASAD: MEMBER (ADMN.Z%/
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ORDER

(Per Hon'ble Mr. Justice M.G. Chaudhari: Viae Cha

|
|

The application for compassionate %pmoin%ment

filed by the applicant was rejected on the groundGLthat

5

11 rman)

he was minor and was not eliglble to be considered It is

stated that the applicant attained majority on 4,10.1996.

He, however, did not apply again for compassionatﬁ apppint-

ment. A notification was issued on 18.11.96 for qecruitmenqz¢o the

Posts of E@BPM. The applicant did not aoply in ersuance

_ _ i
of that notification. one of the prescrib“ed qhalifi-

cations being Matriculation/ 10th Classé)%?é anngxhre -10

dated 2.1.,1997 shows that the applicant has not passed
classi)»thevqﬁest:eﬁ—ef any application,even if itLhas

nwomd d_o0fl T
flled in pursuance of the notification, eanae%—be consid
Even assuming that the earlier application of the appll

made during his minority may be considered 'as an applic

for the purpose of notification, even then for wané of

10th
been
ered.
cant
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P e
requisite qualification that is of no &white to the a%ﬁﬁt—lon.

I
Even for compassionate appointment it is essential that

Applicant must fulfill the eligibility criterea preLcribed

The learned @23§§§§2§§Ejthe applicant urgeg that

it isiopen to the department to give relaxation in the
cational qualification. However it is seen from th§ ¢la
cations contained in DG (Posts) letter No.17-85/931ED
Dt.2.2.1994 that the educational qualification for éDBPM
be insisted upon in case the death of the lnc@mbent‘has
place on or after 1993 while con51der1nc the compasalona
ground appointment., The reference to the saig letter is

by the'1earned1jsﬁaﬁ%ing4counsel from ‘Swamy's Compilat

ED Staff 1994 Edition, page 135. Indeed the question
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relaxation cannot be raised directly before the tribuhal

across the bar as the applicant had never applied f

()

or

the same to the concerned authorities. Thus there is no

RS CMAIL . € Mm‘ -
L €Mmhherr” ﬁﬁidise&s to entertaln& Jthis 0.A.

OA is accordingly rejected.
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{M.G3, CI—IAUDHARI)
« VICE CHAIRMAN

Date. 10th January, 1997

KSM

The
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Dictated in the open court
Dj-eaja Qp%\@
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0.A, 37/97
To e
1. The Superintendent of Post Offices,

2o

3.

4.

5.

6.

Suryapet Division, Suryapet-213.

The Postmaster General, Hyé.erabad‘ Région;'
- Hyder abagd=-1. - SR

One copy to Mr.N.Ashok Kumar, Advocate, CAT.Hyd.

One copy to Mr.N,R.Devraj, Sr.CGSC.CAT,Hyd.
Cne cbpy fo Library, - GAT.Hyd, - |

One spare éopy. .
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"THE HON'BLE MR.JUS
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.-—y« ! I COURT -
TYEED BY CHECHED BY
(UMEARED 3¢ - KPPKOVED BY

TH THe CLTEAL ADMINISTRATIVE TRIBUNAL
HYLEKABAD BENCH AT HYLERABAD

.G CHEUDHART
VICE~CHAIRMAN

AND

—

"HE HON er, MK.H.RAJENDRA PRASAD
" MEMBER ( ADMN )

:atec%: TO-—- l -1997.
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